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(Liquidation Process)

1.|Name of Corporate Debtor

SCHEDULE I
"FORMB
PUBLIC ANNOUNCEMENT _
(Regulation 12 ol the Ilmulvcncr and BankruptCy
A

F ; AI'TENTION OF THE S , RS OF
Mlé)l&;‘lilll(l?l‘ll\l(: TIMES AUTOMOBILES PRIVAT E1TD

tions, 20106)
AKEHOLDERS OF

Regu

MARKETING TIAES AUTOMOBILES P72VATE LIATED

2 | Date of Incorparation of Corporale Dablor

31.12-2003

3| Authority under which Corporate Debtor is
Incorporated/Registered

Reglstrar of Companies, Delri

office {if any) of corporate debtor

4. | Corporate Identity No. / Limited Liability U501010L2003PTC123777
Identification No. of corporate debtor ,
5 | Address of the registered office and principal REGISTERED OFFICE ADDRESS:

16-h Uday Park, 20-E Masid Mo Yew Delrd - 110742

6. | Date of closure of Insolvency Resolution Process | 15th APRIL, 2019

7. | Liquidation commencement date of Corporate Debtor| 05-12-2019

professional acting as liquidator

8. | Name and regisleration number of the insolvency | NAME: SUBRAMANIAN NATARAIAN

Regd No.: 'BBIPALG2AP-PUIBSE/2018 LI ZT

withthe boarq

9. | Address and e-mail of the liquidator, as registered| ADDRESS: Flat No.56, Pccket A4, Kenark

Apartment, Kalkaji Exension, New Delr-110019
E-MAIL: subraim@gmail.com

with the liquidator

10.| Address and e-mail to be used for correspondance|{ ADDRESS: Flat No.56, Pocket A4, Konark

Apariment, Kalkaii Extension, New Delri-110018
E-MAIL: subramaniannatarajanip@gmal.ccm

11.| Last date for submission of Claims

4th January, 2020

Notice is hereby given that the Hon'ble National Com

ordered the commencement of liquidation of the M/s
December, 2019,

panl Law Tribunal, Principal Bench, Naw Delu has
Marketing Times Automobiles Private Ltd on Sth

The stakeholders of M/s Marketing Times Automobiles Private Ltd are hereby cal'ed upen to submit a proot
oftheir claims, on or before 4th January, 2020, lo the liquidator at the address mentoned aganstitem 10.
The financial creditors shall submit thelr proof of claims by electronic means only. All otner stakehoiders may
submil the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. SUBRAMANIAN NATARAJAN
Dals ; 07/1212019  Liquidator in the matter of Mis Marketing Times Automobiles Private Limited

Placs : New Delhi

|BBI/IPA-0021P-P00598/2018-2019112317 |
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